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Alleged threat to the life of a NCP leader
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SHRI AVINASH PANDE (Maharashtra): Sir, | associate myself with this issue.

DR. K.P. RAMALINGAM (Tamil Nadu) Sir, | associate myself with this issue.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The names of all those who associate may be added.
Yes, Mr. Jesudasu Seelam.

Non-release of funds to Polavaram Project in Andhra Pradesh

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | rise to mention in this House
the injustice done to Andhra Pradesh because of non-implementation of the Andhra
Pradesh Reorganisation Act. Sir, with regard to Polavaram Project, a national project,
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[Shri Jesudasu Seelam]

capital building and other promises pertaining to both Andhra Pradesh and Telangana, we
have given a notice—all four of us have given a notice— that this should be discussed in
the form of a Short Duration Discussion. Chairperson has agreed. You have been kind
enough to agree, but unfortunately in yesterday’s BAC, this could not be included.

MR. DEPUTY CHAIRMAN: You say only about Polavaram Project, which is your
demand.

SHRI JESUDASU SEELAM: Polavaram Project is included in the entire package,
Sir. This Government promised that they would implement and release the money. This
money is to the tune of ¥16,000 crores, which has to be released. Sir, this is only the tip
of the iceberg. All the provisions of the AP Reorganisation Act have to be implemented.
This Government lacks commitment. This is where we are hurt. That is why the House
should discuss. If the House permits, this should be included in the next week’s Business
because it cannot be postponed. | will come separately on it when we discuss the Budget
and tell you about the meagre allocation and tokenism that they have shown. That is
a different thing. On the other hand, the Chief Minister of Andhra Pradesh says, “My
wings are cut. How can | fly?” So, this is an allegation against one another. The State
Government says that the Centre is not cooperating and the Central Government says that
the State Government has not given proposals. Sir, there is a fix because of which people
of Andhra Pradesh are suffering. People are antagonised, they are agonised. | seek the
protection from the Chair that this subject should be included for discussion. Why |
am saying this is that four of us have given in writing. You said, “We will give time.”
The Chairperson also said that he would give time. Unfortunately, in yesterday’s BAC
meeting, it did not find place. | urge this House to include. There is a provision that with
consensus this can be included in the next week’s schedule. Sir, I want you to kindly take
the sense of the House and discuss the AP Reorganisation Bill because the Government
has failed. (Time-bell rings) | have thirty seconds more. Sir, you made a commitment.
You told that it would be done. | am sorry. ...(Interruptions)... I am insisting that you
should include it, Sir. ...(Interruptions)... We have to include it because people of both
of the States, Andhra Pradesh and Telangana, want justice. The provisions incorporated
in the Act should be implemented as promised by all the leaders on 20th February, 2014.
Sir, we want that it should be included. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Allow Shri
K. N. Balagopal. ...(Interruptions)... Please allow Shri Balagopal. ...(Interruptions)...
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Don’t encroach on his time. ...(Interruptions)... Mr. Hanumantha Rao, you sit down.
...(Interruptions)... Only what Mr. Balagopal says will go on record; nothing else will go

on record. ...(Interruptions)...

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, | associate myself with
this issue.

DR. K. V.P. RAMACHANDRA RAO (Andhra Pradesh): Sir, I also associate myself
with this issue.

SHRI P. BHATTACHARYA (West Bengal): Sir, | also associate myself with this
issue.
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